ITEM NO.29 COURT NO.6 SECTION XI

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 16961/2023

(Arising out of impugned final judgment and order dated 20-04-2023

in WRITC No. 17228/2007 passed by the High Court Of Judicature At

Allahabad)

SHYAM SUNDER SINGH & ORS. Petitioner(s)
VERSUS

THE STATE OF U.P. & ORS. Respondent(s)

(FOR ADMISSION and I.R. and IA No0.152839/2023-EXEMPTION FROM FILING
0.T. )

Date : 14-08-2023 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ANIRUDDHA BOSE
HON'BLE MS. JUSTICE BELA M. TRIVEDI

For Petitioner(s) Mr. Avi Singh, Adv.
Mr. Manohar Pratap, AOR
Ms. Vallabhi Shukla, Adv.
Mr. Salaj Kumar Rai, Adv.
Mr. Shikhar Garg, Adv.

For Respondent(s)
UPON hearing the counsel the Court made the following
ORDER
Oon the prayer of the learned counsel for the petitioners
hearing of this matter is adjourned for two week. Liberty is given

to file additional affidavit to bring on record certain documents.
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